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SAARC Decade (1991-2000 AD) for the
girl child focussing on the survival,
protection and development of the girl
child has beep formulated. A special set
of interventions for adolescent girls has
been institutionalised through the ICDS
structure.

(d) Law, order: and criminal matteris a
State subject under the Constitution and
therefore, -the direct; responsibility for
dealing with enforcement of the acts
are,that, pf the State Governments and the
mechanisms under them. The registration,
investigation, detection and prevention of
crimes against women is primarily the
responsibility of the State
GovenuneoR/UT Administrations.
However, the Govemment, of India has
initiated a number of measures to check
such crimes. Apart from legislative
changes in the relevant  Acts,
instructions/guidelines have been issued
from timejo time to the State
Governments/Union Territory
Administrations to effectively enforce
legislation relating to crimes against
women and the girl child.

Decision of KVS to enhance tuition
fees, Etc.

66.SHRI SHIV CHARAN SINGH:
Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a facts that the Board
of Governors of Kendriya Vidy
alayaSangthan has recently decided, to
enhance tuition and other school fees;
and

(b) if so, the details thereof?

THE MINISTER OF STATE JN THE
DEPARTMENT Of EDUCATION IN
THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
MUHI RAM SAIKIA): (a) and (b) The
Board of Governors-; of Kendriya
Vidyalaya Sangathan decided to authorise
the Chairman to tak,e a decision taking all
aspects into consideration.

fafeen, g1 g2 § = frarea @en

ST
67. oft XrEAST - R AET GAYT e
H3 I AT BT HUT B P

(®)aa1 I8 99 ¢ & #eg yew & fafen
el 7 @IS $=g Emey 78 § ; 3i)
(@@ IS ARBR Aqgar fafeem & e
TTHT | 98l U pig ey @i &
ferg

[RAJYA SABHA]

to Questions 108

T PR AT =g f[Femeys d1sT ot
PIs YXITT TS &, IfS B AQI, Toed) iRy
R E TAT 9 UR 3G TP RIT HIIATE BT TS
g2

a9 daeE e "@earaa d§ fren
fawr & wow WA (s W ww d@fFa ) ¢
() S, & |

(@)Fe uow & fafewr e 4 F=g
ferey @dh & Ay e gwE Feig
foemers e @ W@ gem ® 1 Rtam
Poidgex , fafeen A S gwirg ura gan, a8
Jyoi € | FgiRT Ardel & qgwy uwra
Fo11 & forg Rren sifyaiRal & srgRry fovan
TATE |

Denial of Selection Scales to Kendriya
Vidyalaya Laboratory Assistants

68.SHRI PARAG CHALIHA: Will
the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state: -

(a)-whether it is a fact that the
categories of employees of Central
Government and instrumentalities of
Government who are paid "teaching
allowance", are designated as Teachers;

(b)whether it is also a fact that
Laboratory  Assistants in Kendriya
Vidyalayas are paid teaching allowance;
and

(o)if !so. the justification, if any, for
defying tp Laboratory Assistants' senior
and selection scales adnussible to
teachers of KVS?

THE MINISTER OF STATE IN THE
DEPARTMENTOF EDUCATION IN
THE  MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
MUHI RAM SAIKIA): (a) No, Sir.

(b)Yes, Sir. 1

(c)The laboratory Assistants have not

been
granted, senior scale/Selection scale on
par with teacheis as the qualifications
and job responsibilities prescribed for
Laboratory Assistants are different front
those prescribed for teachers

Need to Regulate 'Teaching shops'

69.SHRI JANARDHANA POOJARY:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether absence of any regulating
authority has led to proliferation of
English



